Listed on : 16.08.2016
Court No. : 10
Iltem: 37

SECTI ON- | |
IN THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTl ON

CRIM NAL M SCELLANEQUS PETI TION NO. 13082 OF 2016
(Application for condonation of delay in filing Special Leave
Petition)

I N

PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO. OF 2016

State of Uttar Pradesh ... Petitioner(s)
VERSUS
Khalid L. ... Respondent (s)
CFFl CE REPORT

The matter above nentioned has been filed by M. Samr Al
Khan, Advocate on behalf of Petitioner against the Judgnent and
Order dated 11th February, 2016 of the Hi gh Court of Judicature at
Al | ahabad, Lucknow Bench, Lucknow, Uttar Pradesh in Crim nal
Appeal No. 1312/ 2010.

It is submtted that the above-nentioned matter is barred by
time by 69 days and Counsel has filed an application for
condonation of delay in filing the sane.

It is submtted that Counsel for the Petitioner has not
filed copy of F.I1.R Case Crine No. 121/2002 as per defect raised
by the Registry. In this regard Counsel has filed a letter dated
8th July, 2016 included in SLP Paper Books at page no. 56.

The matter above nentioned is listed before the Hon'ble

Court with this office report.

DATED this the 11th day of August, 2016.

Sd/ -
ASSI STANT REGQ STRAR
COPY TO

M. Samr Ali Khan, Advocate
oo ASSI STANT REG STRAR



